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Trade Union Rifhts to Workers of 
AntQBOQOus Research and Educational 

Institntlons

I *459 SHRI C. R. MAHATA: Well
Ithe Minister of PARLIAMENTARY 
'APPAIRS a n d  la b o u r  be pleased 
to state:
! (a) whether the research workers
I of the autonomous research and edu- 
Hcational institutions have dmanded

scrapping of the existing “master- 
servants'’ relations and urged the 
Centre to frame laws that give th-jm 
trade union rights; and

(b) if so, the details thereof and 
the reaction of Government thereto?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a)
and (b). Government have received 
a copy of a resolution adopted at a 
meeting, held on 7 July 1978 in Cal­
cutta, of employees of autonomoas 
research and educational institutions 
of which the relevant portion reads:

“ (1) The Parliament, in the en­
suing session, shall by enactment 
accord protection by law to em­
ployees of all categories workini? 
in autonomous research and edu­
cational institutions against unjust 
punitive measures by their autho­
rities by enabling appeal to Courts 
of Law and scrapping the “Master- 
Servant*’ relation existing at pre­
sent in autonomous research and 
educational institutions. Thus 
statutory guarantee of security of 
service should be accorded.

(2) In the light of the recent 
verdict of the Supreme Court 
(Rajappa Vs. Bangalore Sewerage 
Board) this meeting urges upon 
the Centre to frame such rules as 
will accord Trade Union Rights to 
all working in autonomous research 
and educational institutions.*’

2. The entire issue is under exa­
mination of the Government in the 
over-all context of the comprehensive 
legislation which is expected to be 
introduced in the current session of 
Parliament.

Working; of Hospitals in Delhi
•460. SHRI YAGYA DATT SHAR- 

MA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleas- 
ed to state:

(a) whether the conditions prevail- 
ing in Government hospitals in Dellil
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are not conducive to the patients who 
are admitted in the hospitals;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to 
be taken to maintain cleaiiliness in 
hospitals and improve environment 
and availabilily of medicines?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI JAG- 
DAMBI PRASAD YADAV): (a) and
(b). Despite continual additions of 
staff and funds scope for further 
improvement in the functioning of 
Government Hospitals in Delhi con- 
tmues to exist. The existing inade- 
Gjacies aie largely due to increasing 
numbers of patients visiting the Hos­
pitals.

(c) The need for ensuring a high 
standard of cleanliness and healthy 
environments in hospitals is conti­
nuously emphasised at all levels and 
this aspect is specially examined 
during inspections by senior officials. 
Within the constraints of available 
resources and increasing numbers of 
patients requiring treatment, every 
effort is being made to improve the 
availability of medicines in the hos­
pitals.

Aid to Sir Ganga Hospital
M61, CHOWDHRY BALBIR 

SINGH;
SHRj AMARSINh V 

RATHAWA:
Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to
state:

(a) whether Sir Ganga Ram Hos­
pital and its Trust are receiving 
donations, aids, grants and loans froiri 
various sources under various heads;

(b) if so, the details of aids, grants 
and loans received in cash and kind 
during the last three years from the 
Central Government, Delhi Adminis­
tration, New Delhi Municipal Com­
mittee and Delhi Municipal Corpora­
tion; and

(c) how the s*iMTie have been utilised 
under various heaus?

THE MINISTER OF ' STATE IN 
THE MINISTRY OF H i^ T H  AND 
FAMILY WELFARE (SHM JAG- 
DAMBI PRASAD YADAV): Yes,
Sir.

(b) A statement is placed on ’ the 
Table of the House.

(c) The grants-in-aid were utilis­
ed for the purpose for which these 
were sanctioned.
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Statement

Grants in aid ĵ iven to Sir Gnnaa Ram Hospital and the purpose thereof for the years i975-7(). 
and 1977-7H.

1976.77

Nanir
ip 75-7̂ >

Years 
1976-77 1977-78

Ks. Rs. R»-

M inistiy o f Health and Fam ily Welfare . 54.500 97,000 'M l

(for meeting 50%  o f ^  
curring n ^ d i t u r e  o f  non-ad- 
mini«ti«tivc n*tuW)

3,30B Nil

(for equipment) .

05.730 N il N il '

(ibf Construction) '




